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[M r. Speaker in the Chait}
ORAL ANSWERS TO QUESTIONS 

Social Wblfabe
• .

*553. Dr. Bam SMmk mUk: Wm
the Minister of E ducato Iw pleaM
to state:

(a) whether any Indian studentg 
have been sent abroad under the 
United Nations fellowship to study the 
working of social welfare institutions; 
and

(b) if so, what is the number of such 
students?
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[The Minister of Education and 
Natural Resources and Scientific 
Besearch (Maulana Azad): (a) Yes.
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(b) 82 Fellows/Scholars have been 
sent abroad since 1947. Notices cf
award for 4 more Fellows have been 
received and they are still to go 
abroad. Besides ItKse, there are 28 
cases of candidates which are still un* 
der the consideration of the United
Nations Organisation.]
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inr. Ram Subhag ^Ingh: May 1
know the names of the countries 
where these students have been sent 
to study the working of the social wel
fare institutes?]
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[Maphna Azad: They have been 

sent to different places in Europe.]
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[Dr. Ram Subhag Singh: May I

know the amounts received in the 
shape of Fellowships and Scholar
ships respectively?]
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rManlana Aiad : The amount is not 
fixed. The ifnited Nations Organi
zation pays one single fare

of India pays the other 
half of the total fare. Whenever a 
scholar has to go to another place from
the place where he has been sent, the 
expenses are borne by the U.N.O. In 
aSiUon to this the U.N.O. provides
the scholar with technical books rad
also the living expenses of the scho
lar.]

Tm- 3TT^
q r^ 'f^ ra tfW r t  ’

PDr Ram Subliag Singh: What is 
the ba*sis of selection of these scholars?]

Sliri Pocker Saheb; On a point of
order, Sir. It is impossible for us to
understand the answers given in ^ d u ,
and therefore may I request y«^ ^o
ask the Secretary to ]ust translate 
these answers?

Mr. leak er: Order, order. I may 
Just elucidate the history of this ques
tion of asking for translations. As
the House, is not probably aware, but 
many hon. Members are aware that 
the hon. ]\5aulana Azad has been ans
wering questions in Hindi oj Urdu, 
whatever name one may like to give
to the language, right from the time
he came into this Legislature, m 1946 
September, I think; that was when the
National Government came in. At a 
time when English was the only offi- 
t:ial language, he has been answering
■questions in Hindi or Urdu. From 
then till now, I have never had any 
request for translations of all the ans
wers that he gives. In exceptional 
cases, where a particuiai Member was

interested in a particular question, 
particularly put by him or her, and the 
translation was wanted, I allowed it, 
if I saw that the person who wanted 
the transition was really not conver
sant with the lanRuage. I used to get 
It done, but that practice dropped 
out later on. The House always de
sires that, those who do not under
stand Hindi should make an effort to
understand it. The Constitution came
into force on 26th January 1950, and 
the Members, I believe, have taken 
oaths to be faithful to the Constitu
tion, ajid to give effect to its provi
sions. i do not mean to si^ggest there
by that, everybody .ought to under
stand Hindi just at the moment; I
could appreciate that difficulty. There
may be some and particularly from
the South, who may not be able to
understand Hindi all at once. If
there be any special difficulty, and 
there is any special point, I am pre
pared to arrange for a translation to. 
be given. But to ask for a translation 
of any answer . or question put in
Hindi or UrcJiP, is I Relieve, a bit too
much and swerves us away from the 
Cpnstitution. , One has to make an 
effort to understand Hindi or Urdu. 
If there be any special difficulty, I am 
p^repared.to meet it. I do not mean to
suggest that there shall be no transla
tions at all, but I may inform hon. 
Members that, these questions and 
answers are translated into English
and a set of translations is placed on ' 
the Table of the House. I believe, one
set is placed also in the Library. It is
perfectly open to hon. Members who
do not understand Hindi or Urdu to
refer to this immediately. Of. course, 
it becomes difficult for a Member not* 
knowing this language, to put supple- 
montaries. I quite appreciate that 
difficulty. But some compromise has 
to be. made. I was a little amazed 
that the fequest comes from Mr. 
Pocker Sahib, who is expected—I
know he does not know very probaln
ly— t̂o know Urdu or Hindi.

Whatever it may be, I have made the 
position clear, and if, therefore, hon. 
Members like to put questions on sub
jects in which they are fully interest
ed, the questions are printed in
English ; if they want information on a 
particular point, then of course, we
may put that question in English, and 
their answers, if they are not under
stood, could be given in English trans
lation. I shall see to that. But let 
hon. Members try to follow at least 
what the question is. I am trying to
have something in the nature of a com
promise. It is not possible for to
mTOt all, in all points. I am again re
questing the Members to be a bit
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more tolerant towards each, other, 
-and not press their particular views 
to create a situation which perhaps 
•<livides us more than unites. ’

Shri Pocker Saheb: My personal ex
planation is...

Mr. Speaker: Order, order. No ex- 
j[)lanations are needed. We need not 
take up the time of the Housg in these 
things. I want to know what particu
lar part of the question or answer he 
ivishes to have translated ,in this par
ticular case. Is it (a) or Cb)?

¥To xm ^ 3TT^

^ .......
~ [Dr. Ram Sabhagr Sin^h: On what

t)asis these scholars are selected for
sending abroad...... ]

Shri Veeraswamy: When the majo- 
xity of Members know ’English, and
can understand it, is it not better, 
that English should be......

■ Mr. Speaker: Order, order. The
lion. Member will see that I am ap
pealing on the question of propriety 
and tolerance to all hon. Members in
cluding the Government Benches aod 
the Opposition. But the provisions of
the Constitution are very clear aiid 
the spirit of the Constitution is that 
Hindi has to be given a sort of pre- 
lerence. If the proceedings of this
House always continue in English,
•what is going to happen at the end of
15 years? We will only be against a 
dead wall.

Shri Veeraswamy: On a point of
order, Sir. English is the official lan- 
jguage even now, and remains so for
fifteen years from now...

Mr. Speaker: Order, order. I do 
not want to enter into any arguments 
now. It cannot be suggested that for
fifteen years we go on with English, 
and all at once overnight we imme
diately switch over to Hindi. It is a pro
position which, I do not think, any 
reasonable man will admit. I do not 
want any discussions on the point just 
now. I am prepared to meet any point 
on the ground of mutual adjustments. 
But the Constitution provides a cer
tain thing, I am bound by the provi
sions of the Constitution, and I must 
see that I give effect to them. (Inter- 
rupUon) I would suggest that those
who put questions in Hindi, should try
to use as simple Hindi as possible, nei
ther too much Persianized nor too

mut^ Sanskritized, and should put
them as slowly as possible so that 
those who really do not undei^tand 
can follow what the question is.

Shri Gadgil: ^May I suggest, Sir» 
that the reply also should be as slow
and in ks simple Hindi.

* ¥To TPr ^ a r r ^  .

[Dr. Bam Subhag Singh: What is
the basie* of selection of scholars to be
sent abroad for studies under tha
United Nations Fellowships?]

Mr. Speak6 :̂ The question is, what 
is the basis of selections?

tJf : dfji UJy.
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[Maulana Azad: When the Govern

ment of India comes to know the num
ber of available scholarships,'the uni
versities, State Governments, different 
ministries of the Government of India
and many non-official institutions are
informed and applications called for.
All the applications are put before a 
Board which has been constituted to
select students for this purpose.]

Shri M. S. Guropadaswamy: May I
know. Sir, whether all' the students 
who have returned from foreign stud
ies are engaged in social welfare W’ork
in India?

Mr. Speaker: This very question has
been put very often in this House;
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even some four or five days back, the 
same question was put.

S h 9  V ela yu d h a n : May I know, Sir, 
which are the countries where the stu
dents are sent?

Mr. Speaker: Did not the hon. Mem
ber hear the reply given earlier?

UdSisx^ ^  V)):! : *̂ 3̂̂

-  UC. U<
[MuUasa Azad: Different places in 

Europe, all of which I cannot^ name
^ u s t  IW W .]

B alance  o f  P a y m e n t

*554. Dr. Ram Svblias SliCb: Will 
the Minister of Finance pleased to
state the balance of payDatfat position 
of the country for the Ifttlcr l^all of
the year 1951-52 with the sterling and 
noD-sterUng areas?

The Minister of Finance (Shri C. D. 
Deslimokh): According to the latest 
estimates, India’s balance of pajnnents 
on current account for the second half
of 1951 was favourable to the extent of
Rs. 36-9 crores with the sterling area 
and was adverse to the extent of R̂ .
79-2 crores with the non-sterling are ,̂ 
after taking credit for the proceeds of. 
International Bank loans and the Ame
rican wheat loan, utilised during the 
period. The figures are provisional.

Dr. Ram Subhag Singh: May I know, 
Sir, what was the surplus of this coun
try during the first baLf of 1951-52?

Shri C. D. Deshmnkh: I am soriy. 
Sir, I have not got the figures 
separately for the first half. I have 
got the figures for the whole of the 
year and that figure—a deficit of
Rs. 30 crores—was given by me in the 
budget speech.

Co m p a n y  L a w  C o m m it t e e

♦555. Shri S. N. Das: WiU the Minis
ter of Finance be pleased to refer to 
the reply to Unstarred Question No. 8 
lor 13th February, 1952, and state:

(a) whether the Company Law Com
mittee has since submitted its Report; 
and •

(b) if so. what recommendations of
the Committee have been accepted by
Government?

The Ministf'r cf Finance (Shri C. D. 
Deshraukh): (a) Yes.

(b) The report has been circulRted 
to State Governments, and commercial

bodies for eliciting their views in the
first instance and will be considered
by Government in the light of their 
comments.

Shri S. N. Das: May I know, Sir, 
whether the Report has been signed by 
all the members or some of the mem
bers have not signed it?

Shri C. D. Deshmukh: I would like 
notice of that question.

Shri S. N-. Das: May I know. Sir,, 
whether the report is a unanimous one
or there is a Minute of Dissent?

Shri C. D. Deshmukh: I believe
there is one Minute of Dissent.

Shri S. N. Das: May I know, Sir,, 
what are the important recommenda
tions which the Committee has made 
for the consideration of the Govern
ment immediately?

Shri C. D. Deshmukh: Sir, there was
a Press Information Bureau release on
the subject issued on the 9th March
1952 that gave a summary of the re
commendations to quite a satisfactory 
extent. It is impossible to summarise 
the recommendations of a report o f
this kind here.

Shri S. N. Das: PJay I know. Sir,, 
whether copies of this report will be
supplied to the Members of Parlia
ment?

Shri C. D. Deshmukh: In due course,. 
§ir, I would like to add that 12 copies
of the report were forwarded to the
Parliament Secretariat—2 copies for
the Library and 10 for supply to hon. 
Members who might ask for the
copies.

Shri A. C. Guha: May I know when
the Government will be able to bring
forward a Bill on the recommendations 
of this Committee?

Shri C. D. Deshmukh: It is very
difficult to indicate the precise time,̂  
&r. The associations and others who
had been consulted had been asked to 
communicate their comments by the 
31st May 1952. A few comments have 
been received while others like the 
Federation of Indian Chambers of
Commerce and Industry have asked 
for an extension of time up to the end
of June 1952. After that a few months 
will be taken to compile and process 
all the recommendations to arrive at 
conclusions on which to base legisla
tion.

Review of Tob./vcco Ranges
*556. Shri S. C. Samanla: (a) WiU 

the Minister of Finance be pleased to 
state whether the review of the 
tobacco ranges m the various Central 
Excise Collectorates has been complet
ed?




